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For the Applicant has reported in MA 106120.17 in TCA 25712015 filed bv rhe
Applicant seeking Corrigendum for the Order dated 11.5.2017, this Bench has given
Corrigendum as follows:

The section of law mentioned a!

section 166. 
i 159 of the Act in first page is replac.ed with

Extension oF time has been given for filing the order with the Registrar o[
Companies n,ithin a week from the date of receipt of the Order.

Accordingly, this Application is allowed.

sd/

ABDIA

V. NALLASENAPATHY
\{rmbt,r (Technical)

sd/-
r.s.v. r,nexfsfxunrln
Member (Judicial)

SECTION OF THE COMPANIES ACT: 441 ofthe Companies Act 2013.
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